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No. 677(2)/LXXIX-V-1-20-2(ka)-11-2020
Dated Lucknow, May 22, 2020

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Ganna (Purti Tatha Kharid Viniyaman) (Sanshodhan) Adhyadesh, 2020 (Uttar Pradesh Adhyadesh
Sankhya 10 of 2020) promulgated by the Governor. The Chini Udyog Anubhag-3 is administratively
concerned with the said Ordinance.

THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND
PURCHASE) (AMENDMENT) ORDINANCE, 2020

(U.P. Ordinance no. 10 of 2020)
[Promulgated by the Governor in the Seventy-first Year of the Republic of India)

AN
ORDINANCE

Jurther to amend the Unar Pradesh Sugarcane (Regulation of Supply and Purchase)
Act, 1953.

WHEREAS the State legislature is not in session and the Governor is satisfied that
circumstances exist which render it necessary for him 1o take inmnediate action:

Now. THERFFORE. in exercise of the powers conferred bv ciause (1) of
Article 213 of the Constitution of India, the Governor is nleased to promuleate the

following Ordinance
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1. This Ordinance may be called the Uttar Pradesh Sugarcane (Regulation of ~Shorttitie
Supply and Purchase) (Amendment) Ordinance, 2020.

2. After section 8-A of the Uttar Pradesh Sugarcane (Regulation of Supply Insertion of new
and Purchase) Act, 1953, the following section shall be inserted, namely :- section 8-B of

U.P. Act no. 24
N of 1953
"8-B (1) A Motion expressing non-confidence against the Chairman of
Motion of Non- @ Cane Development Council shall be made and
Confidence proceeded with, in accordance with such procedure as
against Chairman .
may be prescribed.
{2) When a motion for non-confidence is carried the Chairman against
whom it is carried shall cease to hold office forthwith and shall be succeeded
by his/her elected successor who shall be elected according to
sub-section (3-A) of section 5 of this Act."
ANANDIBEN PATEL,
Governor,
Uttar Pradesh.
By order,
J. P. SINGH-1I,
Pramukh Sachiv.
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